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IN THE CLUSTOMS, EXCISE AND SERVICE TAX APPELLATE TRIBUNAL,
REGIONAL BENCH : ALLAHABAD
Ex, Appeal N0s.54037,54038 8 54050/14

Arising out of O/A Nos.28-30/CE/ALLD/2014 dated 30.01.2014 passed
by Comnr, (Appeals) of Customs & Central Excise, Altahabad.

Far approvzl and signature;

HOKR'BLE MR. ANIL CHOUDHARY, MEMBER [JUDICYAL)

1. Whethor Pross Reporters may be allowed Lo sec
the Grder for publication as per Rule 27 of tho
CESTAT (Procodurs) Roles, 19827 ;Mo

2. Whelher it should be releasad under Fusle 2% of 1he
CESTAT {Procedure) Rufes, 1082 for publication
in any sulhoritative report or not? 1

3. Whether His Lordship wishesz 1o see the fair copy
of Lhe Orded? D Been

4. wWhether Order |5 to be circufated to the Departmental

Authorities? DYes . _
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CC & C.Excise, Allahabad A
. APPELLANT(S)
VERSUS

M/s Kishore Zarda Factory
Shri Chandra Kishore, Partner of M/s Kishore Zarda Factory
M/s Khandelwal Surkl House

RESPONDENT (S)
APPEARANCE

Shri Pawan Kumar Singh, Supdt. (A.R.) for the Department
Shri amit Awasti, Advocate for the Respondent (s}

CORAM:

HOW'BLE MR, ANIL CHOUDHARY, MEMBER (JUDICIAL)
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Ex. Appead Nos. 54037, 540384
53050/14

Per Mr. Anil Choudhary

A5 the amaount involved in these Revenue's Appeals, is less than
Re.10.00 lakhs  each, in  view of CBEC  Instruction
F.No.390/Misc/163/2013-)C  dated 17.12.2015, read with CBEC
Instruction dated 01.01.2016, these appeals gre dismissed under the

Litigation Poficy, without entering inkd merts,
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